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of woman wMi ragard to propwly; and

(d) if so, the dotaib in this regard?

TH E MINISTER O F STATE M THE 
MINISTRYOFPARLIAMENTARYAFFAnS 
AND TH E MINISTER OF STATE IN THE 
M INISTRY O F , LAW. JU S TIC E  AND 
COM PNAY AFFAIR S(SHRI P.R. 
KUMARAMANGAUVM): (a) to (d). No pro­
posal for undaitaking any l^islation In this 
bshalf is undwtha oonsidaration of the Gov­
ernment at present.

Cabinet committee on trade and 
hnwsliiwnt

1448. SHRI a  SURENDER REDDY: 
Win the Minisler of COMMERCE be pleased 
tostate:

(a) whether the government have re­
constituted the Cabinet oommHtee on Trade 
and investment to strengthen the current 
export drive;

(b) V so. whether the Committee has 
formulaied a poUejr on the export-front and 
has suggested Import comprehension mea­
sures without affecting exports; and

(c) i  ao, whether the lecommeiKiations 
made by the investment panel so far have 
been iniplemenled by the government?

TH E MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes. Sir.

(b) The CommittM headed by the Prime 
MMster and including the Finance Minister, 
the MMsterof Agriculture and the Minislerof 
Stale for Commeioe reviews proposals re­
lated to foreign trade and Jnvestment from 
the concern^ administrative Ministries.

{e) Tlie det̂ Mons of the Committee are 
impletnenled. V

Sotlware Export to USA

1449. SHRI DHARMANNA
MONDAYYASADUL: 

.SH R I SHRAVAN KUMAR 
PATEL:

WIN the Minister of COMMERCE be 
pleased to state:

(a) whether software export from India 
have been restricted by the U.S.A.;

(b) if so. the details thereof and the 
reasons therefor;

(e) the steps taken or proposed to be 
taiwn by the Government in this regard?

TH E MINISTER OF STATE OF THE 
M INISTRY O F COM M ERCE (SHRI 
P.CHIDAMBARAM): (a) No. Sir.

(b) and (c). Do not arise.

Inflation Rate

1450. SHRI DHARMANNA 
MONDAYYA SADUU Will the minister of 
FINANCE be pleased to state the rate of 
inflation based on the wholesiale price index 
during the last six months till the end of 
October. 19917

THE MMISTER O F STATE IN THE 
M INISTRY O F  FINANCE (SHRI 
RAMESHWARTHAKUR):The annualratos 
of inflation In tinns of wholesale Price Index 
on a poM-to-point basis for the last six 
months t i  the end of October. 1991 are 
given below:

Annual Rata of Inflation in Wholasala 
Priba M a x (Baaa: 1081-8^-100)

Momft Ftata of Inflation (% )
Lastwaak

Apri|,1991 11.4
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khrOh Rat»oHiOaaon(%)
U u tw »tk

Miy,1991 12.1

June,1991 12.3

JuV. 1991 14.5

August, 1991 16.4

Sflptsmber,1991 15.1

October, 1991 13.3

Joint Venturas with US

1451. SHRI DHARMANNA 
MONDAYYA SADUL: Will the Minister of 
COMMERCE be pleased to state:

(a) whether during his visit of United 
States in September. 1991 agreements were 
signed for setting up Joint Ventures in India;

(b) if so, the details thereof; and

(c) the period which such Joint Ven­
tures are proposed to be set up?

THE MINISTER OF STATE OF THE 
M INISTRY O F COMMERCE (SHRI 
P.CHIDAMBARAM): (a) No. Sir.

(b) and (c). Does not arise.

[TranslaUon]

Irregularities In Advancing and wahrlng 
of loans by Natlonallssd Banks

1452. SHRI ARJUN SINGH YADAV: 
SHRIKASHIRAMRANA: 
SHRI RAM LAKHAN SINGH

YADAV:

WaitheMrnisterof FINANCE bepleased 
1o state:

(a) whether the Government have re­
ceived complaints regarding irregularities in 
grantand waiving or loans by the Nationalised 
banks In Jaunpur district of Uttar Pradesh, 
Surat and Vadodara districis of Gujarat and 
Patna, Rohtas and Bhojpur districts of Bihar 
during the last five years;

(b) if so. the details thereof;

(c) whether the government have con­
ducted any enquiry in this regard;

(d) if so. the outcome thereof;

(e) the number of officials found guilty;
and

(f) the actton taken or proposed to be 
taken against them?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
REMESHWAR THAKUR): (a) to (f). The 
complaints relating to sanctk>ning. disburse­
ment and waiver of bans and alleged ir­
regularities by nattonalised banks received 
from various parts of the country including 
those from Jaunpur (Uttar Pradesh), Surat 
and Vadodra (Gujarat). Patna. Rohtas and 
Bhojpur(Bihar). by Govemment and Resen^e 
Bank of India are taken up with the con- 
cemed public sector k>ank$ for remedial 
actk>n. As regards write off of t>ad debts and 
bsses and compromise proposals. RBI has 
advised the banks to delegate powers to its 
various functtonaries for speedier disposal 
of such cases. The banks inspect their 
branches at periodic intervals. RBI also 
conducts statutory inpsectton of banks. 
During such courses of inspectkms. vartous 
deficiencies come across regarding credit 
appraisal and other matter. Appropriate ao- 
tk>n in accordance vvith the laM down rules 
and procedures is taken by banks against 
the emptoyees including offfcers who are 
found guilty.




